National Company Law Tribunal

Allahabad Bench
Allahabad
41 (ND)/2016

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF ALLAHABAD
BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON 16.12.2016.

MNAME OF THE COMPA

: M/s Jaypee Infratech Ltd.

SECTION OF THE COMPANIES ACT: ufs 74 (2) of Companies Act.
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Across the bar fhe Learned Senior Counsel declared that the

company is making all #s bonafide efforts 10 redeem the said deposits by
the end of this financial year i.e. 31% March, 2016. List on 20.01.2017.

Interim protection is codtinued till further orders,

List on 20.01.2087.

SH.VS.R.% VADHANI (Judicial Member)

SH. H.P. CHATURVEDI (Judicial Member)

Dated 16.12.2016




